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 MINUTES OF THE MEETING No. 23/14 dated  4.9.2013   UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DGFT
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi
 
2.         Shri Jasbir Singh, Consultant, Deptt. of C&PC(Chem.Div), Shastri Bhavan, New Delhi
 
3.         Shri Daya Shankar, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi

 
4.         Shri G. Saravanan, Foreign Trade Development Officer, Norms   Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.
 
 
The Committee first considered minutes of the ALC Meeting No.22         
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for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No M-131
NC No.23/14
Dated 4.9.2013

M/ s Silver Oak Labs (P) Ltd,
F.No. 01/83/50/181/AM10/DES-IV
RLA F.No. :05/24/040/115/AM10
Lic. No. 0510242775 dated  2.06.2009

  
Committee considered the case as per Agenda and noted that the case has been re-examined by Technical Authority, Department of Industrial Policy & Promotion, based on the additional information/documents furnished by the firm  vide letter dated June 18, 2013.   The firm have submitted their reply enclosing hard copy of application, License Copy, a declaration for export & import items,

FDA Certificate, A.R.E. – 1, Export Invoice, Shipping Bill, raw material specification etc..
 
While examining the application and shipping bills, it was observed that the unit of export item is in Numbers whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is given in grams. After obtaining all corroborative evidences from the firm, Technical Authority, Department of Industrial Policy & Promotion, observed that the weight of one Number of export item

1, is  51.00 grams, export item  2 is 52.50 grams, export item 3 is 151.50 grams and Export Item 4 is 99.00 grams.
 

            The firm has also submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the views of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.
 
Taking all the above facts and circumstances into consideration, Committee, based on the written recommendation of  Department of Industrial Policy & Promotion, furnished vide their U.O. No. 7/100/2013-TSW/154 dated 2.09.2013, decided to reconsider and approve norms, as under:-

 
Export Items:

 
S.No. Description of Item Quantity
1. NORTH FOR MEN FAIRNESS LOTION  60,000 Number
2. INTENSE HAND PROTECTION CONCENTRATE 80,000 Number
3. NOURISHING HAND CREAM JUMBO 2,00,000 Number
4. SILK & CASHMERE HAND CREAM  8,35,000 Number

 
Import Items:

S.
No. Description of Item Qty Recommended

1
TUBE NORTH FOR MEN MOISTURISER FAIRNESS
LOTION  Net to Net

2 PHENONIP XB
                         18.45

Kg

3 DISODIUM EDTA
                           2.46

Kg

4
GLYCERYL STEARATE,PEG-
100STEARATE/CITHROL GMS

                         76.88
Kg

5 CAPRYLIC/CAPRIC TRIGLYCERIDE / MYRITOL 318
                         46.13

Kg

6 STEARYL ALCOHOL (LANETTE 18)
                         33.83

Kg

7 STEARIC ACID/PRISTERENE 9559
                         30.75

Kg

8
TOCOPHERYL ACETATE/MICROVIT E
ACETATE/VITAMIN E ACETATE

                         15.38
Kg

9 XANTHUM GUM/KELTROL 1000
                           3.08

Kg

10
SODIUM HYDROXIDE (SODU WODOROTELENEK
CZ NAOH)

                           3.69
Kg

11 LEXGARD O
                           9.23

Kg

12 BIO-WHITE
                         15.38

Kg

13 FRAGRANCE TPF 1512 VITALITY
                         12.24

kg

14 NAB RHODUOLA EXTRACT 137360
                           0.94

Kg

15
TUBE INTENSE HAND PROTECTION
CONCENTRATE  Net to Net

16 STEARYL ALCOHOL (LANETTE 18)
                       126.63

Kg

17 CAPRYLIC/CAPRIC TRIGLYCERIDE / MYRITOL 318
                       126.63

Kg

18 CETYL ALCOHOL(LENETTE 16)
                         84.42

kg

19 CITTHROL GMS 0402
                         84.42

Kg

20 SOFTISAN 649
                         63.32

Kg

21 BUTYROSPERMUM PARKII(CETIOL SB45)
                         42.21

Kg

22 CETEARETH -20/EUMULGIN B2
                         42.21

Kg

23 CRODAMOL CAP
                         42.21

Kg

24 STEARIC ACID/PRISTERENE 9559
                         21.11

Kg

25
SODIUM HYDROXIDE (SODU WODOROTELENEK
CZ NAOH)

                           2.28
Kg

26 EXT. ARNICA 21196
                         10.86

kg

27
SWEET ALMOND OIL(LORCOS)/ SWEET ALMOND
OIL REFIND PH EUR

                         21.11
Kg

28 FRAG. 196640 SOFT ALMOND
                         12.60

Kg

29
TUBE NOURISHING HAND CREAM FOR DRY
HANDS  Net to Net

30 STEARYL ALCOHOL (LANETTE 18)
                       912.00

Kg

31 CAPRYLIC/CAPRIC TRIGLYCERIDE / MYRITOL 318
                       912.00

Kg

32 CETYL ALCOHOL(LENETTE 16)
                       608.00

Kg

33 CITTHROL GMS 0402
                       304.00

kg

34 CRODAMOL CAP
                       137.00

Kg

35 CETEARETH -20/EUMULGIN B2
                         91.00

Kg

36 STEARIC ACID/PRISTERENE 9559
                         66.99

Kg

37
SODIUM HYDROXIDE (SODU WODOROTELENEK
CZ NAOH)

                         27.00
Kg

38
SWEET ALMOND OIL(LORCOS)/ SWEET ALMOND
OIL REFIND PH EUR

                       152.00
Kg

39 FRAG. 196640 SOFT ALMOND
                         90.90

Kg

40 EMULGADE F
                   6,646.27

Kg

41 CETEREATH 12/EUMULGIN B1
                       415.39

Kg

42 CROSILK LIQUID
                         83.08

Kg

43 EXTRAPONE CASHMERE GW 677785
                         83.08

Kg

44
SYNTHETIC PERFUMERY COMPOUND
22G_0632389

                       165.33
Kg

 
 
The above decision shall supersede the decision of Norms Committee-IV’s Meeting No. 4/83 dated 28.04.2010.  This is only for regularization purpose.  No further imports/exports shall be allowed, as the license has already expired.
 
CLA, New Delhi, to take further necessary action, as per above decision of Norms Committee.
 
 
 
 
Case No M-132
NC No.23/14
Dated 4.9.2013

M/ s Silver Oak Labs (P) Ltd,
F.No. 01/83/50/2005/AM08/DES-IV
RLA F.No. :05/24/040/646/AM08
Lic. No. 0510212232 dated  19.11.2007

  
Committee considered the case as per Agenda and noted that the case has been re-examined by Technical Authority, Department of Industrial Policy & Promotion, based on the additional information/documents furnished by the firm  vide letter dated June 21, 2013.   The firm have submitted their reply enclosing hard copy of application, License Copy, a declaration for export & import items,

FDA Certificate, A.R.E. – 1, Export Invoice, Shipping Bill, raw material specification etc..
 
While examining the application and shipping bills, it is observed that the unit of export item in Numbers whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is given in grams. After obtaining all corroborative evidences from the firm, Technical Authority, Department of Industrial Policy & Promotion, observed that the weight of one Number of export item 1, is

99.00 grams  export item 2 is 74.25 grams, export item 3 is 148.50 grams and Export Item 4 is 16.00 grams.
 

            The firm has also submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the views of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.
 
Taking all the above facts and circumstances into consideration, Committee, based on the written recommendation of  Department of Industrial Policy & Promotion, furnished vide their U.O. No. 7/100/2013-TSW/155 dated 2.09.2013, decided to reconsider and approve norms, as under:-

 
Export Items:
S.No. Description of Item Quantity
1. Cooling Foot & Leg Gel (Foot Care Product) 3,50,000 Number
2. EXFOLIATING FOOT SCRUB (Foot Care Product) 4,00,000 Number
3. JUMBO SOOTHING FOOT CREAM (Foot Care

Product)
 1,00,000 Number

4. NSC SOOTHING EYECONTOUR GEL (Moisturiser -
Eyes)

4,00,000 Number

 
Import Items:

S.
No. Description of Item Qty Recommended

 
1

Tube Cooling Foot & Leg Gel Tube (Material of
Construction 70% LLDPE 30% LDPE)  Net to Net

 
2

Tube Exfoliataing Foot Scrub (Material of Construction
70% LLDPE 30% LDPE)  Net to Net

 
3

Tube Soothing Foot Cream Jumbo (Material of
Construction 70% LLDPE 30% LDPE)  Net to Net

 
 
4

Phenonip / Euxyl K300 (Propyl paraben, Methylparaben,
Isobutyl paraben, Ethyl paraben, Phenoxy ethanol)                304.31 Kg

 
5 Neutral TE (Tetrahydroxy Propylehtylenediamine)                399.60 Kg
6 Rosemary Extract (Aq. Based Plant extract)                  17.41 Kg
 
7 Lanette N (Cetearyl Alcohol, Sodium Cetearyl sulphate)             1,716.00 Kg
 
8 Eumulgin B1 (Ceteareth-12)                 149.00 kg
 
9 Primrose Extract (Plant Extract)                    7.00 Kg
 

10 Extract Chamonile 20376                  78.00 Kg
 

11 Ess Oil G0030501 cool feet (fragrance)                  89.10 Kg
 

12 Carbopol Aqua SF-1 Polymer (Carbomer)             3,581.82 Kg
 

13 Tesagex (Sodium Laueth Sulfate)             2,984.85 Kg
 

14 Sodu Wodorotelenek CZNAOH (Sodium hydroxide)                  89.55 Kg
 

15 Pentacare 818 (Coco-Glucoside)             1,492.00 Kg
 
 

16
Euperlan PK 3000 (Glycol distearate, Laureth-4,
Cocamidopropyl betaine, formic acid)                596.97 Kg

 
17 Versene Edta (Disodium EDTA)                  36.00 Kg
 

18
Tegobetaine F50/Dehyton PK 45 (Fatty acid amide
derivative)                596.97 Kg

 
19 Eucalyptus Oil IP (90054)                  59.70 Kg
 

20 Nipagin M(Methyl paraben)                104.00 Kg
 

21 Almond shell Powder                298.00 Kg
 

22 Pumice Sand 20 mesh (Irradiated)             1,492.00 Kg
 

23 Tamper Proof Label  Net to Net
 

24 Butlene Glycol                321.60 Kg
 

25 Tween 20                  64.00 Kg
 

26 Vit. E. Acetate WS 500862 (Tocopheryl Acelate)                    6.00 Kg
 
 
 
The above decision shall supersede the decision of Norms Committee-IV’s Meeting No. 11/83 dated 11.06.2008.  This is only for regularization purpose.  No further imports/exports shall be allowed, as the license has already expired.
 
CLA, New Delhi, to take further necessary action, as per above decision of Norms Committee.
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 23/83-ALC1/2013 MEETING DATE : 04.09.2013
 

1

Case No.:6/20/83-ALC1/2008 Party Name:ST. ANNES CASHEW INDUSTRIES Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00638/AM09/ RLA File :53/81/040/00002/AM09/ Lic.No/Date:5310006105
01.08.2008

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
 

2

Case No.:3/3/83-ALC1/2013 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00004/AM14/ RLA File :03/95/040/00570/AM10/ Lic.No/Date:0310553569
05.01.2010

Defer Date:02.10.2013

Decision :Email dated 04.07 & 15.07.2013 issued for hard copy of application. Another E-mail to be issued for hard copy. Deferred for 2.10.2013.
 

3

Case No.:1/3/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT. LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00002/AM14/ RLA File :03/95/040/00550/AM11/ Lic.No/Date:0310597389
18.10.2010

Defer Date:02.10.2013

Decision :Email sent to RA, Mumbai, on 15.07.2013 for hard copy of application and Email dated 15.07.2013 sent to firm for CE Data . Reminder to be issued to firm for Central Excise Data.  Relisted for 2.10.2013.
 

4

Case No.:71/51/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/01062/AM11/ RLA File :10/24/040/00127/AM11/ Lic.No/Date:1010042112
14.03.2011

Defer Date:

Decision :The Committee considered the case as per agenda. The unutilized license surrendered by firm has been cancelled by Jt.DGFT, Cochin as informed vide their letter dated 12.8.2013. Hence, Committee decided to withdraw the case form agenda.
 

5

Case No.:3/19/83-ALC1/2013 Party Name:BOSTIK INDIA PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00282/AM14/ RLA File :07/24/040/00392/AM12/ Lic.No/Date:0710085151
30.12.2011

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
 

6

Case No.:22/51/83-ALC1/2011 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM12/ RLA File :08/24/040/00205/AM12/ Lic.No/Date:0810107664
11.01.2012

Defer Date:02.10.2013

Decision :Committee noted that reminder to TA issued on 16.8.2012 and 12.10.2012 for technical comments. D.O reminder to TA issued by DDG (DS), DES-IV on 24.6.2013. Comments awaited form C&PC, PC Division. Deferred for 2/10/2013.
 

7

Case No.:53/47/83-ALC1/2011 Party Name:GUJARAT NRE COKE LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00842/AM12/ RLA File :02/24/040/00175/AM12/ Lic.No/Date:0210172551
17.01.2012

Defer Date:02.10.2013

Decision :Committee noted that reminder issued to Joint Secretary (M/o Coal) on 17/12/2012, followed by reminder dated 14.6.2013. Deferred for 2/10/2013.
 

8

Case No.:7/11/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00219/AM13/ RLA File :10/24/040/00005/AM13/ Lic.No/Date:1010049570
11.05.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
 

9

Case No.:11/31/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00563/AM13/ RLA File :10/24/040/00047/AM13/ Lic.No/Date:1010051154
12.09.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
 

Case No.:51/31/83-ALC1/2012 Party Name:PARAM WOOD MOULDING PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00603/AM13/ RLA File :03/95/040/00399/AM13/ Lic.No/Date:0310709930
21.09.2012

Defer Date:

Decision : The committee considered the case as per Agenda.  Based on the written recommendation of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. Nil dated 2.9.2013, Committee decided to approve the case, taking cue from SION K-154,  as under:-
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Export Product:  Finished wooden moulding in different sizes and specifications
                           Wood species ayous botanical name of wood triplochiton
                            scleroxylon
 
Quantity: 1  Cubic Meter
 
Import item:

S.No. Item Description Quantity recommended
1. Seasoned wood in form of planks in various

thickness width and length, square edged Lubmber
wood species ayous botanical name of wood
triplochiton scleroxylon

1.30 Cubic Meter

2. P U Top Coat (Clear / Black / White) 7.5 Kg
3. P U Sealer 15 kg
4. Hardner 11.24 kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

11

Case No.:65/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/82/050/00869/AM13/ RLA File :03/94/040/00520/AM13/ Lic.No/Date:0310710670
26.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/17/2012-Ch-II   dated 22.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Tricyclazole 75% WP  1 Kg 1. HMBT (2-Hydrazine 4

Methyl Benzothiazole 98 PCT
MIN)
2. Formic Acid
3. Sodium Lignosulphonate
4. Morwet IP

0.805 Kg
 
 
0.573 Kg
0.062 Kg
0.041 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

12

Case No.:80/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/82/050/00884/AM13/ RLA File :03/94/040/00519/AM13/ Lic.No/Date:0310710664
26.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/17/2012-Ch-II   dated 22.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Tricyclazole  Technical  1 Kg 1. HMBT (2-Hydrazine 4

Methyl Benzothiazole 98 PCT
MIN)
2. Formic Acid (85%)
 

1.000 Kg
 
 
0.711 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

13

Case No.:22/43/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00794/AM13/ RLA File :07/24/040/00307/AM13/ Lic.No/Date:0710091957
14.11.2012

Defer Date:02.10.2013

Decision :Hard copy sent to Deptt. of C&PC (PC.Div) on 26.2.2013. Comments awaited. The case is re-listed for 2.10.2013.
 

14

Case No.:19/47/83-ALC1/2012 Party Name:VIVIMED LABS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Deffered

HQ File :01/83/050/00853/AM13/ RLA File :09/24/040/00425/AM13/ Lic.No/Date:0910054399
27.11.2012

Defer Date:02.10.2013

Decision : The Committee considered the case as per agenda..  The case is deferred for four weeks. Re-listed for 2.10.2013.  
 

15

Case No.:42/47/83-ALC1/2012 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00876/AM13/ RLA File :08/24/040/00291/AM13/ Lic.No/Date:0810116724
07.12.2012

Defer Date:02.10.2013

Decision :Committee noted that CE Data has been called from firm vide E-Mail dated 28.5.2013, followed by reminder issued on 13.8.2013. Deferred for 2.10.2013.
 

16

Case No.:3/43/83-ALC1/2012 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Rejected

HQ File :01/83/050/00775/AM13/ RLA File :05/24/040/00335/AM13/ Lic.No/Date:0510341304
20.12.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given Central Excise Data vide letter dated 28/5/2013 followed by reminder dated 15.7.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

17

Case No.:13/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00785/AM13/ RLA File :04/24/040/00199/AM13/ Lic.No/Date:0410141934
20.12.2012

Defer Date:02.10.2013

Decision :U.O. issued on 15.7.2013 for technical comments from C&PC (PC Division). Comments awaited. Deferred for 2.10.2013.
 

18

Case No.:14/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00786/AM13/ RLA File :04/24/040/00193/AM13/ Lic.No/Date:0410141933
20.12.2012

Defer Date:02.10.2013

Decision :U.O. issued on 15.7.2013 for technical comments from C&PC (PC Division). Comments awaited. Deferred for 2.10.2013.
 

19

Case No.:59/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00893/AM13/ RLA File :05/23/040/00387/AM13/ Lic.No/Date:0510341407
20.12.2012

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (PC Division) vide our U.O. dated 26.02.2013. Committee also decided to call for Central Excise Data from firm. Email issued to firm on 13.08.2013. Deferred for 2.10.2013.
 

20

Case No.:50/47/83-ALC1/2012 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00884/AM13/ RLA File :03/94/040/00803/AM13/ Lic.No/Date:0310717970
21.12.2012

Defer Date:02.10.2013

Decision :Committee noted that the comments are awaited from C&PC (PC Division). U.O. issued on 21.3.2013. Re-listed for 2.10.2013.
 

21

Case No.:8/51/83-ALC1/2012 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00914/AM13/ RLA File :09/24/040/00442/AM13/ Lic.No/Date:0910054597
21.12.2012

Defer Date:02.10.2013

Decision :Committee noted that the comments are awaited from C&PC (Chem Division). U.O. issued on 8.4.2013. Re-listed for 2.10.2013.
 

22

Case No.:21/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00855/AM13/ RLA File :05/24/040/00362/AM13/ Lic.No/Date:0510341549
24.12.2012

Defer Date:

Decision : The committee considered the case as per Agenda.  Based on the written recommendation of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. Nil dated 2.9.2013, Committee decided to approve the case as under:-
 
Export Item & Quantity No.:  1 to 4 : As per application
 
Import item:

S.No. Item Description Quantity recommended
1. Printed  Diary Block Untrimmed (contains Printed

Paper Uncoated 68 & 110 GSM ( For academic
Diary A 4 Day / Page A 4 WK / VW, Black, Blue
& Burg & Academic Diary A 5 Day / Page & A 5
Week / View, Black, Blue & Burg.

1.03 Kg/Kg content in export
product

2. PVC Coated paper of Rel. GSM 1.05 Kg/Kg content in export
product

3. Book Binding Board 1 mm to 4 mm 1.05 Kg/Kg content in export
product

4. Glue 1.0 Kg/100 kg of paper used
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

23

Case No.:2/47/83-ALC1/2012 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00836/AM13/ RLA File :05/24/040/00303/AM13/ Lic.No/Date:0510341619
26.12.2012

Defer Date:02.10.2013

Decision :Committee noted that a 2nd D/L has been issued by TA, DIPP, on 6.8.2013 and deferred the case for 2.10.2013.
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Case No.:10/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00844/AM13/ RLA File :05/24/040/00369/AM13/ Lic.No/Date:0510341913
28.12.2012

Defer Date:

Decision : The committee considered the case as per Agenda.  Based on the written recommendation of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. Nil dated 2.9.2013, Committee decided to approve the case as under:-
 
Export Item & Quantity No.:  1 to 4 : As per application
 
Import item:

S.No. Item Description Quantity recommended
1. Printed  Diary Block Untrimmed (contains Printed

Paper 70-150 GSM ( For 1-A5 WTV Mid year
BHF 53 M) Title: A5 WTV Mid Year BHF 53 M-
(As per application)

1.03 Kg/Kg content in export
product

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:32/47/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00866/AM13/ RLA File :10/24/040/00069/AM13/ Lic.No/Date:1010052131
07.01.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:4/51/83-ALC1/2012 Party Name:TCPL PACKAGING LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00910/AM13/ RLA File :03/95/040/00797/AM13/ Lic.No/Date:0310719967
09.01.2013

Defer Date:02.10.2013

Decision :Committee decided to write to RLA, Mumbai, seeking clarification whether the authorization has been issued under Para 4.7.1 or Para 4.7. E-mail issued on 13.8.2013. Reminder E-mail to be issued.  Deferred for 2.10.2013.
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Case No.:58/47/83-ALC1/2012 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00892/AM13/ RLA File :03/95/040/00507/AM13/ Lic.No/Date:0310720626
14.01.2013

Defer Date:02.10.2013

Decision :Email reminder dated 15.7.2013 issued to firm for CED. Another reminder to firm issued by DDG for want of CE Data. Re-listed for 2.10.2013.
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Case No.:6/51/83-ALC1/2012 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00912/AM13/ RLA File :03/95/040/00694/AM13/ Lic.No/Date:0310720590
14.01.2013

Defer Date:02.10.2013

Decision :Committee noted reminder dated 15.07.2013 issued to RLA, Mumbai, for hard copy of application. Another E-mail reminder to be issued.  Re-listed for 02.1.2013.
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Case No.:11/51/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00917/AM13/ RLA File :05/23/040/00418/AM13/ Lic.No/Date:0510343403
15.01.2013

Defer Date:02.10.2013

Decision :Committee noted that 2nd DL has been issued by TA, DIPP, on 5.7.2013. Reminder issued on 13.8.2013 by this office. Re-listed for 02.10.2013.
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Case No.:53/47/83-ALC1/2012 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00887/AM13/ RLA File :03/95/040/00617/AM13/ Lic.No/Date:0310721014
16.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/25/2013-PC-II   dated 12.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Hot Melt Adhesive
(Fevicol SA 60)

 1 Kg 1. Ethylene Vinyl Acetate
Copolymer
2. Rosin Ester
3. Paraffin Wax

0.388 Kg
 
0.362 Kg
0.213 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:3/51/83-ALC1/2012 Party Name:S.M. CHEMICALS Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00909/AM13/ RLA File :03/95/040/00805/AM13/ Lic.No/Date:0310721062
17.01.2013

Defer Date:02.10.2013

Decision :Committee noted that E-nail dated 4.6.2013 issued to RLA, Mumbai, for hard copy of application. Reminder to be issued.  Re-listed for 02.10.2013.
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Case No.:5/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00106/AM14/ RLA File :17/24/040/00075/AM13/ Lic.No/Date:1710005215
31.01.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments from TA, C&PC (Chemicals) are awaited as also reminder for CE Data has been issued to firm on 15.07.2013. Deferred for 2.10.2013.
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Case No.:6/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00107/AM14/ RLA File :17/24/040/00077/AM13/ Lic.No/Date:1710005217
31.01.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments from TA, C&PC (Chemicals) are awaited as also reminder for CE Data has been issued to firm on 15.07.2013. Another reminder to firm issued by DDG for CE Data. Deferred for 2.10.2013.
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Case No.:7/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00108/AM14/ RLA File :17/24/040/00076/AM13/ Lic.No/Date:1710005216
31.01.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments from TA, C&PC (Chemicals) are awaited as also reminder for CE Data has been issued to firm on 15.07.2013. Another reminder to firm issued by DDG for CE Data. Deferred for 2.10.2013.
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Case No.:8/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00109/AM14/ RLA File :17/24/040/00078/AM13/ Lic.No/Date:1710005218
31.01.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments from TA, C&PC (Chemicals) are awaited as also reminder for CE Data has been issued to firm on 15.07.2013. Another reminder to firm issued by DDG for CE Data. Deferred for 2.10.2013.
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Case No.:9/5/83-ALC1/2013 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00017/AM14/ RLA File :03/94/040/00833/AM13/ Lic.No/Date:0310722892
04.02.2013

Defer Date:02.10.2013

Decision :Committee noted that reminder dated 8.7.2013 issued to firm calling for central excise data. 2nd reminder issued to firm for want of CE Data. Re listed for 2.10.2013
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Case No.:1/7/83-ALC1/2013 Party Name:INDUSTRIAL FILTERS & FABRICS P. LIMITED., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00102/AM14/ RLA File :56/24/040/00038/AM13/ Lic.No/Date:5610001676
13.02.2013

Defer Date:02.10.2013

Decision :Comments are awaited from TA, DIPP. Re- listed for 2.10.2013
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Case No.:4/7/83-ALC1/2013 Party Name:GRAND ORGANICS PVT.LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00105/AM14/ RLA File :17/24/040/00084/AM13/ Lic.No/Date:1710005230
14.02.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 2.10.2013.
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Case No.:13/51/83-ALC1/2012 Party Name:JJ.PLASTALLOY PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM13/ RLA File :15/24/040/00010/AM13/ Lic.No/Date:1510018547
22.02.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The application was refer to Deptt. of C&PC(PC. Div.) for providing the comments.   The case is re-listed for 2.10.2013.
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Case No.:31/7/83-ALC1/2013 Party Name:SAVITA POLYMERS LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00132/AM14/ RLA File :03/95/040/00799/AM13/ Lic.No/Date:0310727030
06.03.2013

Defer Date:02.10.2013

Decision :Another D/L to firm issued by Deptt. of C&PC(PC Division) on 23.8.2013. Re-listed for 2.10.2013.
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Case No.:2/7/83-ALC1/2013 Party Name:CHAMPA PURIE-CHEM INDS Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00103/AM14/ RLA File :34/24/040/00290/AM13/ Lic.No/Date:3410036334
07.03.2013

Defer Date:02.10.2013

Decision :Committee noted that Email dated 14.6.2013, followed by reminder dated 15.07.2013  has been issued to RLA, Mumbai, for hard copy of application. Reminder to be issued. Deferred for 02.10.2013
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Case No.:1/51/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00907/AM13/ RLA File :17/24/040/00087/AM13/ Lic.No/Date:1710005248
08.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments from TA, C&PC (Chemicals) are awaited as also reminder for CE Data has been issued to firm on 15.07.2013. Committee decided that reminder be issued to firm for CE Data. Deferred for 2.10.2013.
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Case No.:46/7/83-ALC1/2013 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00147/AM14/ RLA File :09/24/040/00592/AM13/ Lic.No/Date:0910055387
13.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and also decided to seek CE Data from firm for further consideration of the case. E-mail issued on 13.8.2013. Reminder to firm to be issued by DDG for CE Data. Deferred for 2.10.2013
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Case No.:29/7/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00130/AM14/ RLA File :08/24/040/00445/AM13/ Lic.No/Date:0810119460
15.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and decided to seek CE Data from firm for further consideration of the case. E-mail issued on 13.8.2013. Reminder to firm to be issued by DDG for CE Data. Deferred for 2.10.2013.
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Case No.:32/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00133/AM14/ RLA File :03/94/040/00918/AM13/ Lic.No/Date:0310728667
19.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, decided to defer the case for 2.10.2013.
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Case No.:35/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00136/AM14/ RLA File :03/94/040/00928/AM13/ Lic.No/Date:0310728672
19.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, decided to defer the case for 2.10.2013.
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Case No.:36/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00137/AM14/ RLA File :03/94/040/00929/AM13/ Lic.No/Date:0310728668
19.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, decided to defer the case for 2.10.2013.
 

48

Case No.:10/7/83-ALC1/2013 Party Name:NAWAL PRAKASH AVIKEM PVT.LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00111/AM14/ RLA File :03/95/040/01028/AM13/ Lic.No/Date:0310729017
21.03.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 29.8.2013 issued by Deptt. of C&PC(PC Div.). Re-listed on 2.10.2013.
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Case No.:11/7/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00112/AM14/ RLA File :03/95/040/00929/AM13/ Lic.No/Date:0310729012
21.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals). Committee also decided that a copy of application be forwarded to C&PC(PC Div) for comments and  deferred the case for 2.10.2013.
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Case No.:12/7/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00113/AM14/ RLA File :03/95/040/00930/AM13/ Lic.No/Date:0310729010
21.03.2013

Defer Date:02.10.2013

Decision : Committee noted that technical comments are awaited from TA, C&PC (Chemicals). Committee also decided that a copy of application be forwarded to C&PC(PC Div) for comments and  deferred the case for 2.10.2013.
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Case No.:16/7/83-ALC1/2013 Party Name:NAWAL PRAKASH AVIKEM PVT.LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00117/AM14/ RLA File :03/95/040/00790/AM13/ Lic.No/Date:0310729019
21.03.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 29.8.2013 issued by Deptt. of C&PC(PC Div.). Re-listed on 2.10.2013.
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Case No.:24/7/83-ALC1/2013 Party Name:ARHAM PETROCHEM PVT.LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00125/AM14/ RLA File :08/24/040/00458/AM13/ Lic.No/Date:0810119675
21.03.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 30.8.2013 issued by Deptt. of C&PC(PC Div.). Re-listed on 2.10.2013.
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Case No.:25/7/83-ALC1/2013 Party Name:ATUL LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00126/AM14/ RLA File :08/24/040/00460/AM13/ Lic.No/Date:0810119674
21.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:26/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00127/AM14/ RLA File :17/24/040/00088/AM13/ Lic.No/Date:1710005269
21.03.2013

Defer Date:02.10.2013

Decision :Committee noted that CE Data has been called from firm vide mail dated 14.06.2013. Reminder to firm issued by DDG for CE Data. The case is re-listed for 2.10.2013.
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Case No.:33/7/83-ALC1/2013 Party Name:EXCEL CROP CARE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00134/AM14/ RLA File :03/94/040/01107/AM13/ Lic.No/Date:0310729102
21.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:34/7/83-ALC1/2013 Party Name:KAYGEE-LOPAREX INDIA PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00135/AM14/ RLA File :03/94/040/01102/AM13/ Lic.No/Date:0310729066
21.03.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 4.9.2013 issued by DIPP. Re-listed on 2.10.2013.
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Case No.:44/7/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00145/AM14/ RLA File :10/24/040/00099/AM13/ Lic.No/Date:1010052960
22.03.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:45/7/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00146/AM14/ RLA File :10/24/040/00093/AM13/ Lic.No/Date:1010052953
22.03.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:20/7/83-ALC1/2013 Party Name:TYTAN ORGANICS PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00121/AM14/ RLA File :03/95/040/00989/AM13/ Lic.No/Date:0310729571
26.03.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals) and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:27/7/83-ALC1/2013 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00128/AM14/ RLA File :03/95/040/00958/AM13/ Lic.No/Date:0310729642
26.03.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 2.10.2013.
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Case No.:42/7/83-ALC1/2013 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00143/AM14/ RLA File :07/24/040/00539/AM13/ Lic.No/Date:0710094543
28.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/13/2012-Ch-II   dated 22.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Hiper GP3 Gear Oil
Additive 

 1 Kg 1. Hiper 2040 Sulphurized olefin
2. T747 Antirust Agent
3. T557 Alkyl Diphenylamine
4. T508 Phenolic Ester
Antioxidant
5. Hiper 3210 Thiadiazole
Derivative

0.050 Kg
 
0.0008 Kg
0.003 Kg
0.002 Kg
 
0.0005 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:43/7/83-ALC1/2013 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00144/AM14/ RLA File :07/24/040/00537/AM13/ Lic.No/Date:0710094544
28.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/13/2012-Ch-II   dated 22.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Hiper GP3 Gear Oil
Additive 

 1 Kg 1. Hiper 2040 Sulphurized olefin
2. T747 Antirust Agent
3. T557 Alkyl Diphenylamine
4. T508 Phenolic Ester
Antioxidant
5. Hiper 3210 Thiadiazole
Derivative

0.050 Kg
 
0.0008 Kg
0.003 Kg
0.002 Kg
 
0.0005 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:39/7/83-ALC1/2013 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00140/AM14/ RLA File :05/24/040/00464/AM13/ Lic.No/Date:0510350468
01.04.2013

Defer Date:02.10.2013

Decision :Committee noted letter dated 17.09.2013 issued to RLA, for hard copy of application.  Committee also decided to call for Central Excise Data from firm, and, hence, deferred the case for 02.10.2013.
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Case No.:40/7/83-ALC1/2013 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00141/AM14/ RLA File :05/24/040/00465/AM13/ Lic.No/Date:0510350475
01.04.2013

Defer Date:02.10.2013

Decision :Committee noted that hard copy of application is awaited from RLA.  Committee also decided to call for Central Excise Data from firm, and, hence, deferred the case for 02.10.2013.
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Case No.:13/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00114/AM14/ RLA File :03/94/040/00935/AM13/ Lic.No/Date:0310730096
02.04.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals), vide our U.O. dated 10.07.2013, and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:14/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00115/AM14/ RLA File :03/94/040/00919/AM13/ Lic.No/Date:0310730086
02.04.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals), vide our U.O. dated 18.07.2013, and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:15/7/83-ALC1/2013 Party Name:BILAG INDUSTRIES PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00116/AM14/ RLA File :03/94/040/00934/AM13/ Lic.No/Date:0310730093
02.04.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals), vide our U.O. dated 18.07.2013, and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:21/7/83-ALC1/2013 Party Name:RUBY MICA COMPANY LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00122/AM14/ RLA File :02/24/040/00207/AM13/ Lic.No/Date:0210188255
02.04.2013

Defer Date:02.10.2013

Decision :E-mail to be issued to RLA, Kolkata, for hard copy of application, and deferred the case for 02.10.2013.
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Case No.:37/7/83-ALC1/2013 Party Name:TYTAN ORGANICS PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00138/AM14/ RLA File :03/95/040/00952/AM13/ Lic.No/Date:0310730284
03.04.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/71/2006-Ch-II   dated 8.11.2010 & 5.9.2013,  the Committee decided to approve the case on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Blend of Dicyandiamide
Resin Intert Filler &
Dispersant (Containing:
Dicyanadiamide –
formaldehyde resin : 24%
min.)

 1 Kg 1. Dicyanadiamide (DCDA)
 
2. Methanol
 
3. Sodium Lignosulphonate

0.165 Kg
 
0.100 Kg
 
0.406 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:47/7/83-ALC1/2013 Party Name:CHEMCON SPECIALITY CHEMICALS P LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00148/AM14/ RLA File :34/24/040/00316/AM13/ Lic.No/Date:3410036586
05.04.2013

Defer Date:02.10.2013

Decision :Committee noted that technical comments are awaited from TA, C&PC (Chemicals), vide our U.O. dated 18.07.2013, and, hence, as requested by TA, deferred the case for 2.10.2013.
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Case No.:28/7/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00129/AM14/ RLA File :08/24/040/00473/AM13/ Lic.No/Date:0810120091
08.04.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. E-mail issued  on 13.8.2013. Reminder to be issued. The case is re-listed for 2.10.2013.
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Case No.:30/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00131/AM14/ RLA File :17/24/040/00002/AM14/ Lic.No/Date:1710005281
08.04.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. E-mail to be issued. The case is re-listed for 2.10.2013.
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Case No.:4/3/83-ALC1/2013 Party Name:ROSS CHEMPACK PRIVATE LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00005/AM14/ RLA File :34/24/040/00313/AM13/ Lic.No/Date:3410036610
09.04.2013

Defer Date:02.10.2013

Decision :Committee noted that Email dated 15.7.2013 issued to RLA, Chennai, for hard copy of application, and deferred the case for 02.10.2013.
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Case No.:48/7/83-ALC1/2013 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00149/AM14/ RLA File :34/24/040/00003/AM14/ Lic.No/Date:3410036619
10.04.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 29.8.2013 issued by Deptt. of C&PC(PC.Div). Re-listed for 2.10.2013.
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Case No.:3/7/83-ALC1/2013 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00104/AM14/ RLA File :12/24/040/00001/AM14/ Lic.No/Date:1210008620
01.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of  confirmation from firm whether they have withdrawn the case.  E-mail to be issued by TA. The case is re-listed for 2.10.2013.
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Case No.:9/7/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00110/AM14/ RLA File :17/24/040/00013/AM14/ Lic.No/Date:1710005308
02.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that Central Excise Data from the firm has been received and is being  sent to Deptt. of C&PC(Chem.Div). The case is re-listed for 2.10.2013.
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Case No.:2/17/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00175/AM14/ RLA File :31/83/040/00215/AM13/ Lic.No/Date:3110058324
14.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).  The case is re-listed for 2.10.2013.
 

78

Case No.:11/17/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00184/AM14/ RLA File :08/24/040/00049/AM14/ Lic.No/Date:0810121064
14.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:42/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00215/AM14/ RLA File :10/24/040/00096/AM13/ Lic.No/Date:1010053440
14.05.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:43/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00216/AM14/ RLA File :10/24/040/00098/AM13/ Lic.No/Date:1010053441
14.05.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:91/17/83-ALC1/2013 Party Name:ASHA PENN COLOR PVT.LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00264/AM14/ RLA File :03/94/040/00041/AM14/ Lic.No/Date:0310734286
14.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and  sent to Deptt. of C&PC(PC.Div). The case is re-listed for 2.10.2013.
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Case No.:12/17/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00185/AM14/ RLA File :08/24/040/00039/AM14/ Lic.No/Date:0810121119
15.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:47/17/83-ALC1/2013 Party Name:MARUTI MULTICHEM PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00220/AM14/ RLA File :08/24/040/00048/AM14/ Lic.No/Date:0810121118
15.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div). The case is re-listed for 2.10.2013.
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Case No.:96/17/83-ALC1/2013 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00269/AM14/ RLA File :03/95/040/01024/AM13/ Lic.No/Date:0310734465
15.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The application is being  referred  to Deptt. of C&PC(PC. Div.) for providing the comments.  The case is re-listed for 2.10.2013.
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Case No.:10/17/83-ALC1/2013 Party Name:SHITAL INDUSTRIES PVT.LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00183/AM14/ RLA File :08/24/040/00050/AM14/ Lic.No/Date:0810121185
16.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).  The case is re-listed for 2.10.2013.
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Case No.:75/17/83-ALC1/2013 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00248/AM14/ RLA File :03/95/040/00121/AM14/ Lic.No/Date:0310734628
16.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 3.9.2013 issued by DIPP. The case is re-listed for 2.10.2013.
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Case No.:82/17/83-ALC1/2013 Party Name:SUNSHIELD CHEMICALS LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00255/AM14/ RLA File :03/95/040/00116/AM14/ Lic.No/Date:0310734633
16.05.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/107/2010-Ch-II   dated 26.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
THEIC
TRIS (2-Hydroxy Ethyl)
Isocyanurate

 1 Kg 1. Cyanuric Acid
 
2. Ethylene Oxide
 
3. Methanol

0.546 Kg
 
0.562 Kg
 
0.103 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:92/17/83-ALC1/2013 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00265/AM14/ RLA File :03/94/040/00097/AM14/ Lic.No/Date:0310734662
16.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and  sent to Deptt. of C&PC(Chem.Div) on 19.8.2013. The case is re-listed for 2.10.2013.
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Case No.:39/17/83-ALC1/2013 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00212/AM14/ RLA File :31/83/040/00022/AM14/ Lic.No/Date:3110058394
17.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 21.8.2013. The case is re-listed for 2.10.2013.
 

90

Case No.:40/17/83-ALC1/2013 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00213/AM14/ RLA File :31/83/040/00021/AM14/ Lic.No/Date:3110058393
17.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 21.8.2013. The case is re-listed for 2.10.2013.
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Case No.:45/17/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00218/AM14/ RLA File :08/24/040/00062/AM14/ Lic.No/Date:0810121195
17.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).  The case is re-listed for 2.10.2013.
 

92

Case No.:23/17/83-ALC1/2013 Party Name:MAHAK DYECHEM INDUSTRIES Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00196/AM14/ RLA File :08/24/040/00065/AM14/ Lic.No/Date:0810121258
20.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div.  The case is re-listed for 2.10.2013.
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Case No.:85/17/83-ALC1/2013 Party Name:OMNI IMPEX PRIVATE LIMITED., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00258/AM14/ RLA File :03/95/040/00137/AM14/ Lic.No/Date:0310734933
20.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 23.8.2013. The case is re-listed for 2.10.2013.
 

94

Case No.:95/17/83-ALC1/2013 Party Name:AIMCO PESTICIDES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00268/AM14/ RLA File :03/94/040/00124/AM14/ Lic.No/Date:0310735095
21.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 19.8.2013. The case is re-listed for 2.10.2013.
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Case No.:2/9/83-ALC1/2013 Party Name:KUTCH CHEMICAL INDUSTRIES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00158/AM14/ RLA File :34/24/040/00036/AM14/ Lic.No/Date:3410036955
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
 

96

Case No.:14/17/83-ALC1/2013 Party Name:PETROGEL(I)P.LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00187/AM14/ RLA File :04/24/040/00024/AM14/ Lic.No/Date:0410146432
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to DC(MSME).   The case is re-listed for 2.10.2013.
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Case No.:24/17/83-ALC1/2013 Party Name:MCFILLS ENTERPRISES P LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00197/AM14/ RLA File :08/24/040/00060/AM14/ Lic.No/Date:0810121307
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 23.8.2013. The case is re-listed for 2.10.2013.
 

98

Case No.:34/17/83-ALC1/2013 Party Name:MCFILLS ENTERPRISES P LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00207/AM14/ RLA File :08/24/040/00077/AM14/ Lic.No/Date:0810121306
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 23.8.2013. The case is re-listed for 2.10.2013.
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Case No.:48/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00221/AM14/ RLA File :05/23/040/00046/AM14/ Lic.No/Date:0510354795
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(PC.Div).  The case is re-listed for 2.10.2013.
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Case No.:94/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00267/AM14/ RLA File :03/94/040/00018/AM14/ Lic.No/Date:0310735294
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 21.8.2013. The case is re-listed for 2.10.2013.
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Case No.:100/17/83-ALC1/2013 Party Name:OMNI IMPEX PRIVATE LIMITED., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00273/AM14/ RLA File :03/95/040/00138/AM14/ Lic.No/Date:0310735258
22.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
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Case No.:20/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00193/AM14/ RLA File :10/24/040/00006/AM14/ Lic.No/Date:1010053532
23.05.2013

Defer Date:
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Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:27/17/83-ALC1/2013 Party Name:MARUTI MULTICHEM PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00200/AM14/ RLA File :08/24/040/00074/AM14/ Lic.No/Date:0810121378
24.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).  The case is re-listed for 2.10.2013.
 

104

Case No.:26/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00199/AM14/ RLA File :05/23/040/00064/AM14/ Lic.No/Date:0510355507
29.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(PC.Div).   The case is re-listed for 2.10.2013.
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Case No.:1/11/83-ALC1/2013 Party Name:KUTCH CHEMICAL INDUSTRIES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00159/AM14/ RLA File :34/24/040/00040/AM14/ Lic.No/Date:3410037010
30.05.2013

Defer Date:02.10.2013

Decision :Committee noted that Email dated 15.7.2013 issued to RLA, Baroda, for hard copy of application, and deferred the case for 02.10.2013.
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Case No.:32/17/83-ALC1/2013 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00205/AM14/ RLA File :05/24/040/00055/AM14/ Lic.No/Date:0510355647
30.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being  sent to DIPP.  The case is re-listed for 2.10.2013.
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Case No.:31/17/83-ALC1/2013 Party Name:FIRE SAFETY DEVICES PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00204/AM14/ RLA File :05/23/040/00074/AM14/ Lic.No/Date:0510355906
31.05.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to DIPP.   The case is re-listed for 2.10.2013.
 

108

Case No.:41/17/83-ALC1/2013 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00214/AM14/ RLA File :10/24/040/00008/AM14/ Lic.No/Date:1010053636
31.05.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:2/11/83-ALC1/2013 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case deferred

HQ File :01/83/050/00160/AM14/ RLA File :07/24/040/00011/AM14/ Lic.No/Date:0710095735
03.06.2013

Defer Date:

Decision :Committee noted that Email dated 15.7.2013 issued to RLA, Bangalore, for hard copy of application, and deferred the case for 02.10.2013.
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Case No.:99/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00272/AM14/ RLA File :03/94/040/00163/AM14/ Lic.No/Date:0310736375
03.06.2013

Defer Date:02.10.2013

Decision :Committee decided to call for Central Excise Data, and, hence, deferred the case for 02.10.2013.
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Case No.:66/17/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00239/AM14/ RLA File :34/24/040/00314/AM13/ Lic.No/Date:3410037052
05.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that Central Excise Data from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 30.8.2013. The case is re-listed for 2.10.2013.
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Case No.:67/17/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case withdrawn

HQ File :01/83/050/00240/AM14/ RLA File :10/24/040/00010/AM14/ Lic.No/Date:1010053685
05.06.2013

Defer Date:

Decision :The Committee considered the case as per agenda and decided that the case may be considered by RLA, Cochin, in terms of Policy Circular No.05 (RE-2013)/2009-2014 dated 14.8.2013, and, consequently, withdraw the case from online agenda.
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Case No.:68/17/83-ALC1/2013 Party Name:INTECH PHARMA PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00241/AM14/ RLA File :05/23/040/00083/AM14/ Lic.No/Date:0510356350
05.06.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/133/2011-Ch-II   dated 5.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Methyl Bromide 98% + 2%
Chloropicrin

 1 Kg Liquid Bromine 0.926 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:58/17/83-ALC1/2013 Party Name:BIC AUTO PVT.LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00231/AM14/ RLA File :05/23/040/00073/AM14/ Lic.No/Date:0510356373
06.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 2.9.2013 issued by DIPP. The case is re-listed for 2.10.2013.
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Case No.:60/17/83-ALC1/2013 Party Name:J K PARAS POLYCOATS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00233/AM14/ RLA File :05/23/040/00048/AM14/ Lic.No/Date:0510356380
06.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
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Case No.:65/17/83-ALC1/2013 Party Name:MATANGI INDUSTRIES Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00238/AM14/ RLA File :08/24/040/00328/AM13/ Lic.No/Date:0810121747
06.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:62/17/83-ALC1/2013 Party Name:INDO COLCHEM LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00235/AM14/ RLA File :08/24/040/00067/AM14/ Lic.No/Date:0810121916
13.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:63/17/83-ALC1/2013 Party Name:INDO COLCHEM LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00236/AM14/ RLA File :08/24/040/00068/AM14/ Lic.No/Date:0810121917
13.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:64/17/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00237/AM14/ RLA File :08/24/040/00101/AM14/ Lic.No/Date:0810121915
13.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:2/13/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00164/AM14/ RLA File :03/95/040/00181/AM14/ Lic.No/Date:0310737723
14.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.
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Case No.:6/13/83-ALC1/2013 Party Name:PRAKASH CHEMICALS INTERNATIONAL PVT. LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00168/AM14/ RLA File :34/24/040/00046/AM14/ Lic.No/Date:3410037126
17.06.2013

Defer Date:

Decision :The Committee considered the case as per agenda and noted that license has been issued on repeat basis under para 4.7.1 of HBP and decided to withdrawn the case.
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Case No.:44/17/83-ALC1/2013 Party Name:ALOK MASTERBATCHES LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00217/AM14/ RLA File :05/23/040/00047/AM14/ Lic.No/Date:0510357234
17.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 21.8.2013. The case is re-listed for 2.10.2013.
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Case No.:98/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00271/AM14/ RLA File :03/94/040/00180/AM14/ Lic.No/Date:0310738031
18.06.2013

Defer Date:02.10.2013

Decision :Committee noted letter dated 18.09.2013 issued to RLA, for hard copy of application and letter dated 18.9.2013 to firm for CE Data, and, hence, deferred the case for 02.10.2013.
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Case No.:101/17/83-ALC1/2013 Party Name:STAHL INDIA PVT LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00274/AM14/ RLA File :04/24/040/00029/AM14/ Lic.No/Date:0410147325
20.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 3.9.2013 issued by Deptt. of C&PC(PC.Div). Re-listed for 2.10.2013.
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Case No.:61/17/83-ALC1/2013 Party Name:ADVANCE HOME AND PERSONAL CARE LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00234/AM14/ RLA File :05/23/040/00103/AM14/ Lic.No/Date:0510357858
21.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 21.8.2013. The case is re-listed for 2.10.2013.
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Case No.:69/17/83-ALC1/2013 Party Name:INTECH PHARMA PVT. LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00242/AM14/ RLA File :05/23/040/00104/AM14/ Lic.No/Date:0510357871
21.06.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/133/2011-Ch-II   dated 5.8.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Methyl Bromide 98% + 2%
Chloropicrin

 1 Kg Liquid Bromine 0.926 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:70/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00243/AM14/ RLA File :05/23/040/00097/AM14/ Lic.No/Date:0510357867
21.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 21.8.2013. The case is re-listed for 2.10.2013.
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Case No.:1/15/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00170/AM14/ RLA File :17/24/040/00039/AM14/ Lic.No/Date:1710005397
26.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that Central Excise Data from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).  The case is re-listed for 2.10.2013.
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Case No.:71/17/83-ALC1/2013 Party Name:MASTURLAL PRIVATE LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00244/AM14/ RLA File :07/24/040/00095/AM14/ Lic.No/Date:0710096319
28.06.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to DIPP.  The case is re-listed for 2.10.2013.
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Case No.:2/15/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00171/AM14/ RLA File :08/24/040/00127/AM14/ Lic.No/Date:0810122411
01.07.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
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Case No.:3/15/83-ALC1/2013 Party Name:CHEMICO CHEMICALS PVT LTD Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00172/AM14/ RLA File :05/23/040/00122/AM14/ Lic.No/Date:0510358776
04.07.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
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Case No.:2/19/83-ALC1/2013 Party Name:PUNJAB CHEMICALS AND CROP PROTECTION LTD., Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00281/AM14/ RLA File :03/95/040/00198/AM14/ Lic.No/Date:0310741056
10.07.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).  The case is re-listed for 2.10.2013.
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Case No.:2/23/83-ALC1/2013 Party Name:D DECOR HOME FABRICS PVT. LTD. Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Approved

HQ File :01/83/050/00321/AM14/ RLA File :03/94/040/00144/AM14/ Lic.No/Date:0310741046
10.07.2013

Defer Date:

Decision : The committee considered the case as per Agenda.  Based on the written recommendation of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. Nil dated 20.8.2013, Committee decided to approve the case as under:-
 
Export Product:  Booklets Containing Fabric Samples (sizes as per application)
Quantity: 88400 Nos.
 
Import item:

S.No. Item Description Quantity recommended
1. Book Binding Cloth (relevant GSM) 1.05 Sq.Mt./Sq.Mt. content in

export item.
2. Termoelt Glue 0.025 Kg per booklet
3. Steel Eyelets Gold & Silver Colour (Relevant) Net numbers of eyelets + 2%
4. Car Board 3 mm 1.15 Sq. Mt./Sq. Mt. content in

export item.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:1/19/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00280/AM14/ RLA File :17/24/040/00061/AM14/ Lic.No/Date:1710005463
30.07.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and noted that Central Excise Data from the firm has been received and is being sent to Deptt. of C&PC(Chem.Div).   The case is re-listed for 2.10.2013.
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Case No.:4/19/83-ALC1/2013 Party Name:VIVIMED LABS LIMITED Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00283/AM14/ RLA File :09/24/040/00199/AM14/ Lic.No/Date:0910056980
01.08.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 2.10.2013
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Case No.:1/23/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:23/83-ALC1/2013
04.09.2013

Status:Case Deferred

HQ File :01/83/050/00320/AM14/ RLA File :17/24/040/00066/AM14/ Lic.No/Date:1710005488
22.08.2013

Defer Date:02.10.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from the firm. The case is re-listed for 2.10.2013.

  
  
Date:19.09.2013
Place:New Delhi

Daya Shankar 
Dy.DGFT
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